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The 21 September 2026

No. Kara/Bhawan-04/2025/9115—1In exercise of the powers conferred by the
proviso to Article 309 of the Constitution of India, the Governor of Bihar hereby makes
the following rules for the operation of Petroleum Retail Outlets (Petrol Pumps) to be
established on the land of prisons in the State of Bihar under the Inspectorate of Prison
and Correctional Services, Home Department (Prison):-

Part-1
General

1. Short Title, Extent and Commencement:-
(1) These rules shall be called the "Prison Petroleum Retail Outlet
(Petrol Pump) Operation Rules, 2026."
(i1) It shall extend to the whole of the State of Bihar.
(ii1) It shall come into force from the date of its publication in the Official
Gazette.

Part-11

2. Time Duration for the Operation of Petroleum Retail Outlet (Petrol

Pump):-

(1)  During the summer period (01 March to 31 October), the petrol pump
shall be operated in two shifts: the first shift from 06:00 AM to 02:00
PM and the second shift from 02:00 PM to 10:00 PM.

(i1)) During the winter period (01 November to 28/29 February), the petrol
pump shall be operated in two shifts: the first shift from 07:00 AM to
02:00 PM and the second shift from 02:00 PM to 09:00 PM.

(ii1)) The shift change for the operation of the petrol pump shall take place at
02:00 PM.

Part-111

3. Workforce for the Operation of Petroleum Retail Outlets (Petrol Pumps):-

(i)  For the operation of the petrol pump, the willing Priosoners of the Open
Jail shall be deployed. In addition, prisoners confined in the states
prisons who qualify for transfer to Open Jails may also be deployed for
the operation of the petrol pump.

Provided that prisoners who are habitual offenders or are
covered under serious cases, such as offenses described in Chapters (V)
and (X) of the Indian Penal Code, the Narcotic Drugs and Psychotropic
Substances Act, 1985, the Excise Act, and organized crime, shall not be
eligible for work related to the operation of the petrol pump.

(1)) The wages of the prisoners who will work at petrol pump shall be paid
as per rules by the respective prison where they are confined, from the
'prisoner wages' head.

(iii) The workforce for the operation of each petrol pump in every shift shall
be as follows:
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SIL. Name of Category Number Educational &
No. Workforce Other
Qualifications
1 Manager Skilled 01 Graduation and
equivalent pass
2 Office Staff Skilled 02 Graduation and
equivalent pass
3 Supervisor Semi- 01 12th Pass
Skilled
4 Salesman Semi- At least 01 per dispensing 12th Pass
Skilled | unit (minimum 05 per pump)
5 Air Pressure Man | Unskilled 01 10th Pass
6 | Security Personnel | Unskilled 02 10th Pass
7 Maintenance Unskilled 01 10th Pass
Worker
(iv) The prisoners deployed for work at the petrol pump must be physically
healthy, willing to work, service-oriented, and completely free from any
form of addiction.
(v) Prisoners working in the first shift at the petrol pump shall report to the
petrol pump at 06:00 AM after the morning prison opening "Bandi
Khuli" and shall return to the respective prison after completing their
work at 02:00 PM. Prisoners working in the night shift shall report to
the petrol pump at 02:00 PM.
(vi) Prisoners working at the petrol pump shall be allowed to work in the

night shift even after the general lock-up time "Number Bandi" of the
prison, up to 10:00 PM during the summer period (01 March to 31
October) and up to 09:00 PM during the winter period (01 November to
28/29 February). At the time of the prison's lock-up, the headcount of
the said prisoner shall be taken by the Jail staff at the petrol pump itself.
After the conclusion of the night shift, the prisoners working at the
petrol pump shall be confined to their respective prison wards.

(vii) The power to decrease/increase the strength of the workforce for the

operation of the petrol pump as per requirement shall vest in the
Inspector General, Prison and Correctional Services, Bihar, Patna.

Part-1V

4. Selection and Supervision of Prisoners for Workforce:-

(1)

(ii)

In the case of prisoners confined in open prisons, recommendations for
the selection of prisoners for work related to the operation of petrol
pumps shall be forwarded by the concerned Superintendent of the Open
Prison to the Inspectorate of Prison and Correctional Services. The
selection of prisoners shall be done after the approval of the Inspector
General, Prison and Correctional Services.

In the case of prisoners confined in Central Jails, District Jails, and Sub-
Jails, recommendations for the selection of prisoners for work related to
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5.

6.

(iii)

(iv)

the operation of petrol pumps shall be forwarded by the concerned
Superintendent to the Inspectorate of Prison and Correctional Services.
The recommendations received regarding the selection of prisoners shall
be reviewed at the Inspectorate of Prison and Correctional Services level
by a Selection Committee constituted for this purpose, and the selection
of prisoners shall be done only after the approval of the Inspector
General, Prison and Correctional Services.

Keeping in view the necessity of operation during the initial phase of
petrol pump operations or due to the lack of eligible prisoners for work,
the power to outsource the workforce from external sources shall vest in
the Inspector General, Prison and Correctional Services, Bihar, Patna.
The workforce from external sources shall be procured as per Finance
Rule and Ciruclars issued by Finance Department time to time.

The remuneration of the workforce procured from external sources shall
be paid out of the profit amount received from the operation of the
petrol pump. The remuneration to the workforce procured from external
sources shall be paid as per "Minimum wages" notified by Labour
Resources Department.

For the supervision of prisoners during the work at Petrol Pump, One
Head Warder and two Warders shall be deputed at the Petrol Pump by
the concerned Superintendent of the Prison. The Deputed Staff shall be
responsibe for the supervision of the Prisoners and shall be monitored
regularly by concerned Jail Superintendent.

Part-V

Procurement of Materials for the Operation of Petroleum Retail Outlets

(Petrol Pumps):-

(i)  The concerned Prison Superintendent shall assess the sale of petroleum
products and available stock at the petrol pump and raise a Product
Indent with the concerned petroleum company as per requirement.

(1)) At the time of delivery of petroleum products at the petrol pump, the Jail
Superintendent himself or an officer not below the rank of Assistant
Superintendent authorized by him shall remain present.

(iii)) After the procurement of petroleum products, the payment of the

amount shall be made to the concerned petroleum company through
bank accounts via online RTGS/NEFT. The responsibility for the
payment of the cost of petroleum products and any other type of fee or
tax applicable thereon shall lie with the Jail Superintendent.

Part-VI

Profits received from the Operation of Petroleum Retail Outlets (Petrol
Pumps):-

(1)

The amount remaining from the monthly sale amount of petroleum
products after deducting the procurement cost of petroleum products for
that month, the License fee to be paid, and other fees/taxes, shall be
considered as the profit amount.
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(i)

(iii)

Out of the profit amount, 10 percent shall be transferred every month to
the Prisoner Welfare Fund, which shall be used for the welfare of
prisoners confined in prisons and children living with female prisoners.
From the remaining 90 percent of the profit amount, after deducting
minor expenditures incurred on the operation of the petrol pump (up to a
maximum prescribed limit of Rs. 30,000/- per month) and expenditures
incurred on the remuneration of the outsourced workforce, the residual
amount shall be deposited into the Revenue Head by the 5th date of
every month. Information regarding this shall be submitted every month
by the concerned Jail Superintendent to the Inspector General, Prison
and Correctional Services.

Part-VII

7. Bank Account for Financial Transactions for the Operation of Petroleum
Retail Outlets (Petrol Pumps):-

(1)

(ii)

(iii)
(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

A current account shall be opened in a scheduled government bank for
financial transactions, which shall be operated under the designation of
the concerned Jail Superintendent.

Full responsibility for the operation of the bank account shall lie with
the concerned Jail Superintendent.

Cash received from the sale of petroleum products in the first shift shall
be deposited into the bank account on the very same day.

Cash received from the sale of petroleum products in the second shift
shall be kept safely under the custody of the Superintendent of the
concerned Jail and shall be deposited into the bank account on the next
day during the forenoon itself.

In the event of bank holidays or if the bank is non-functional for any
reason, the cash received from the sale of petroleum products shall be
deposited into the bank account on the next working day during the
forenoon itself.

Financial transactions with the bank shall be carried out solely and
exclusively by the regular officers/personnel of the Jail.

Security arrangements for depositing cash in the bank shall be provided
by the Jail Superintendent.

For the purpose of maintaining a complete record of deposits and
withdrawals of cash received from the sale of petroleum products, a
separate Cash Book shall be maintained. The concerned Jail
Superintendent shall daily verify and sign the entries made in the
Cash Book.

The accounting of daily sales shall be managed by the Jail
Superintendent or an officer not below the rank of Assistant
Superintendent authorized by him. The Jail Superintendent or an
authorised officer shall keep account of the sales from the manager of
the petrol pump after the completion of the first shift and after the
closing of the petrol pump in the night shift.

Under no circumstances shall the amount received from the sale of
petroleum products be spent under any other head.
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Part-VIII

8. Audit:-

10.

(@)

(i)

(iii)

It shall be the responsibility of the concerned Jail Superintendent to get
the audit of the sale amount of petroleum products, expenditure on
purchase of petroleum products, profit earned and its expenditures,
profit deposited in revenue, any other amount received from the petrol
pump, and the maintained bank account, etc., conducted by a Chartered
Accountant every three months.

The appointment/selection of the Chartered Accountant shall be done by
the Inspector General of Prison and Correctional Services under the
prescribed rules.

The payment to the Chartered Accountant for the audit shall be made
out of the dividend/profit amount.

Part-IX

Financial Powers for Daily Maintenance Expenses:-

(1)

(ii)

(iii)

The Jail Superintendent shall be competent to spend up to a sum of Rs.
15,000/- (Fifteen Thousand only) at a time, and a maximum of Rs.
30,000/- (Thirty Thousand only) per month for minor expenses incurred
in the operation of the petrol pump.

If, for any reason, an amount exceeding a sum of Rs. 15,000/~ (Fifteen
Thousand only) in a single day or exceeding the monthly maximum of
Rs. 30,000/- needs to be spent, it shall be necessary to obtain prior
approval/permission from the Inspector General, Prisons and
Correctional Services, Bihar, Patna.

A record of every amount expended shall be maintained, and as far as
possible, its entry shall be made simultaneously in the cash register.

Part-X

Control of the Inspectorate of Prison and Correctional Services:-

(1)

(ii)

(iii)

The execution of the Memorandum of Understanding (MoU) with the
petroleum company for the operation of the Petroleum Retail Outlet
(Petrol Pump) shall be carried out by the Inspector General, Prisons and
Correctional Services.

The accounts of the amount transferred to the Prisoner Welfare Fund out
of the profit/dividend amount received from the petrol pump shall be
maintained at the Inspectorate of Prisons and Correctional Services level
by the Assistant Inspector General (HQ.), Prisons and Correctional
Services.

The Assistant Inspector General (HQ), Prisons and Correctional
Services, shall be designated as the Nodal Officer at the Inspectorate of
Prison and Correctional Services level, who shall supervise the works
related to the petrol pump and provide a monthly report related to this to
the Inspector General, Prisons and Correctional Services.
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Part-XI

11. Necessary Directions:-

(@)

(ii)

(iii)

(iv)

)

(vi)

(vii)

Cleanliness of the petrol pump and its adjoining premises shall be
ensured daily.

The availability of male and female toilets, potable drinking water,
telephone, first aid, radiator water, fire extinguishers, and other
necessary facilities at the petrol pump shall be ensured in accordance
with the standards prescribed by the petroleum company.

Proper surveillance shall be maintained over the tanker drivers bringing
petroleum products to the petrol pump.

In coordination with the concerned petroleum company, it should be
ensured as far as possible that the oil in tankers is filled early in the
morning. The responsibility of getting the tankers thoroughly emptied
shall rest with the concerned Jail Superintendent or an officer not below
the rank of Assistant Superintendent authorized by him, who shall
ensure this work is done by remaining physically present.

A complete duty roster of all personnel and prisoners working at the
petrol pump shall be prepared.

A stock register for all types of items at the petrol pump shall be
maintained. Physical inspection of the petrol pump by the Jail
Superintendent every month shall be mandatory. The inspection report
shall be submitted to the Inspectorate of Prison and Correctional
Services every month.

Inspection of the petrol pump shall be conducted in every three months
by the officials of the Inspectorate of Prison and Correctional Services
and the respective inspection report shall be submitted to the Inspector

General, Prisons and Correctional Services.

(viii) The Standard Operating Procedure (SOP) issued by the concerned

petroleum agencies for the operation of the Petroleum Retail Outlet

(Petrol Pump) shall be complied with.
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Part-XII

12. Miscellaneous:-

(1)

(i)

(iii)

(iv)

If any difficulty arises in the implementation of any provision of these
rules, it shall be referred to the Inspectorate of Prison and Correctional
Services. The difficulty arisen shall be resolved by the Inspectorate of
Prison and Correctional Services through an order issued by the
Inspector General, Prison and Correctional Services.

For the purpose of ensuring the successful operation of the Petroleum
Retail Outlet (Petrol Pump), the power to review the rules from time to
time and make necessary amendments shall vest in the Inspector
General, Prison and Correctional Services.

All questions related to the interpretation of these rules shall be sent to
the Inspectorate of Prison and Correctional Services, and the decision of
the Inspector General, Prison and Correctional Services, shall be final.
Not withstanding anything contrary contained in any other rules, the
provisions of these rules shall have an overriding effect.

By order of the Governor of Bihar,
Sanjeev Jamuar,
Additional Secretary-cum-Director,
(Admin.)
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